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Seen the Petition, Heard learned 

CoUnsel for the Applicant. This Original 

Application øe registered and a number be 

given. 
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ORDERS OF THE TRIBUNAL ' 

0 2.ORDER DATED 16-09-2002. 

Hard Nr.p.K.pana, learned COun . 

for the Applicant and Mr.A.K.BOSe,1earne 

I senior standing counsel for the Union of 

llndia. 

The Applicant,a post Graduate 

TeaCher(PGT) of Mathematics in jawahar 

Navodaya vidyalaya,aelpada in the District 

of 2olangir, (Orissa) having faced a transfer 

to join in jawahar NavOdaya Vid.ya1aya,F4ahEL 

in the district of Bilaspur,in chhati, -If  
has filed this original App1iCatiOfl,U/S. 

the Administrative Tribunals Act, 1985 

challenging her order of transfer and relief 

undr Annexures-1 and 2. TranSfer is an 

incident of service. cri.evances,if any)  again 

such transfer should be redressed befOre: th 

( 

competent authority.In the present case,as 

appears from the averments made in this c. 
I 

the ApptiCt had previously represented 

her transfer under innexure-3 series 

claims to have submitted a represent 

12-8-2002 raising grievances against the 

present transfer. Applicant,as it appear, 

has requested to her authorities to give- ieL 

a posting ab,Orissa 49 as she has got 

family problems like ailment of her mothe-i 

law stationed sOmheré at 3huban eswa L. %4t-hc 

entering into the merits of this case,we 

dispose of this O.A. with direction to the 

ResPondentS to csider the grievances of .h 

pplic3flt,as raised in her repreSer1tatbon.e 
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Cntd.... Order .... Dt. 16-9-2002. 

rfld in the present Oriçjinal APPliCatiOn(by treating the 

presøt Origfnal Application to be a representaticfl) and 

redress the grievances of the Applicant, as due and 

admissible under the Rules,wlthjn a period of One LOflth. 

Send Copies of this Order alcngwith Original 

Application to the Resp°ndents.Free cOyies of this Order 

oe given to the learned COunselfor the Applicant and 

Nr./.R.BOSe, learned Senior Standing Counsel for the 

Unicr Of India, cn whom a cOy 

has oeen served. 
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VICE.- CRIRMAN 

of this Original Application 
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